HIGH COURT OF CHHATTISGARH, BIL. ASPUR
. Endorsement
) < Endt No. ...é.ﬂ.!.g...../Rules/ZOZB Bilaspur, dated lK}Oé)lg .....

Copy of Chhattisgarh Gazette dated 02/06/2023 relates to amendment in-the Rules & Order (Criminal) be

forwarded to :-

1. Addl. Registrar-cam-P.P.S. to Hon’ble the Chief Justice, High Court of Chhattisgarh, Bilaspur for information of
his Lordship.

2. Private Secretary to Hon’ble Mr. Justice Goutam Bhadurl, High Court of Chhattisgarh, Bilaspur for information of
his Lordship.

3. Private Secretary to Hon’ble Mr. Justice Sanjay K. Agrawal, High Court of Chhattisgarh, Bilaspur for information
of his Lordship.

4. Private Secretary to Hon’ble Mr. Justice P. Sam Koshy, High Court of Chhattisgarh, Bilaspur for information of his
Lordship.

5. Private Secretary to Hon’ble Mr. Justice Sanjay Agrawal, High Court of Chhattisgarh, Bilaspur for information of
his Lordship.

6. Private Secretary to Hon’ble Mr. Justice Arvind Singh Chandel, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

7. Private Secretary to Hon’ble Mr. Justice Parth Prateem Sahu, High Court of Chhattisgarh, Bilaspur for information
of his Lordship.

8. Private Secretary to Hon’ble Mirs. Justice Rajani Dubey, High Court of Chhattisgarh, Bilaspur for information of
her Lordship.

9. Private Secretary to Hon’ble Mr. Justice Narendra Kumar Vyas, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

10. Private Secretary to Hon’ble Mr. Justice Naresh Kumar Chandravanshi, High Court of Chhattisgarh, Bilaspur for

information of his Lordship.

11. Private Secretary to Hon’ble Mr. Justice Deepak Kumar Tiwari, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

12. Private Secretary to Hon’ble Mr. Justice Sachin Singh Rajput, High Court of Chhattisgarh, Bilaspur for information
of his Lordship.

13. Private Secretary to Hon’ble Mr. Justice Rakesh Mohan Pandey, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

14. Private Secretary to Hon’ble Mr. Justice Radhakishan Agrawal, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

15. Private Secretary to Hon’ble Mr. Justice Sanjay Kumar Jaiswal, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

16. Private Secretary to the Registrar General, High Court of Chhattisgarh, Bilaspur for information.

17. Steno to Registrar (Vigilance/ I&E/ Judicial/ S&A Cell/ Computerization) High Court of Chhattisgarh, Bilaspur,
for information.

18. The Director, Chhattisgarh State Judicial Academy, High Court of Chhattisgarh, Bilaspur for information.

.19. Advocate General, High Court of Chhattisgarh, Bilaspur for information.

20. Assistant Solicitor General, High Court of Chhattisgarh, Bilaspur for information.

21. President, Chhattisgarh Bar Association, High Court Campus, Bilaspur for information.

22, Principal Secretary, Law & Legislative Affairs Department, Government of Chhattisgarh, Mantralaya, Mahanadi

Bhawan, Atal Nagar, Nava Raipur (Chhattisgarh).

23. The District & Sessions Judge, Bastar at Jagdalpur/ Bilaspur/ Durg/ Raigarh/ Raipur/ Rajnandgaon/ Dakshin Bastar
at Dantewara/ Janjgir-Champa/ Dhamtari/ Korba/ Mahasamund/ Kabirdham(Kawardha)/ Uttar Bastar (Kanker)
/Koriya (Baikunthpur)/ Jashpur/ Balod/ Bemetara/ Kondagaon/ Surajpur/ Sarguja at Ambikapur/ Baloda-Bazar/

Mungeli/ Balrampur at Ramanujganj for information.

24, The Principal Judge/Judge, Family Court, Bastar at Jagdalpur/ Bilaspur/ Durg/ Raigarh/ Raipur/ Rajnandgaon/
Janjgir-Champa/ Dhamtari/ Korba/ Mahasamund/ Kabirdham (Kawardha)/ Uttar Bastar (Kanker)/ Koriya
(Baikunthpur)/ Jashpur/ Balod/ Bemetara/ Kondagaon/ Surajpur/ Sarguja at Ambikapur/ Baloda-Bazar/ Mungeli/
Dantewada for information.

25. Commercial Court, Sector-19, Kotara Bhantha, Naya Raipur, C.G. 492101 for information.
26. The President, Chhattisgarh State Industrial Court, Near Ghadi Chowk, Raipur with a request to circulate all the
Presiding Officers of the Labour Courts for information.
27. Registrar Ministerial (S&A Cell/ C.S.J.A.), High Court of Chhattisgarh, Bilaspur for information.
28. All Joint Registrar, High Court of Chhattisgarh, Bilaspur for information.
29. Additional Registrar (Judicial/ D.E.&E/ HCLSC/ Adm.), High Court of Chhattisgarh, Bilaspur for information,
30. Officer on Special Duty-cum-Central Project Coordinator, E-Courts Mission Mode Project, High Court of
Chhattisgarh for information.
31. All Additional Registrar (M), High Court of Chhattisgarh, Bilaspur for information.
32. Member Secretary, Chhattisgarh State Legal Services Authority, Old High Court Building, Bilaspur for
information.
33. All Deputy Registrar, High Court of Chhattisgarh, Bilaspur for information.
34. Library, High Court of Chhattisgarh, Bilaspur for information.
.35. Court Manager, High Court of Chhattisgarh, Bilaspur for information.
36 In-Charge, NIC High Court Computer Cell, High Court of Chhamsgarh Bilaspur with a direction to upload in the

official web-site of this High Court. ~

]

rvind Kumar Vexfma)
Registrar General \ {* 0 6'%7—/"
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HIGH COURT OF CHHATTISGARH, BILASPUR
Bilaspur, the 25th May 2023

NOTIFICATION

No. 6429.— In compliance of the Memo No. 12961/Rules/2021, dated 21st
December, 2021 and Memo No. 6429/Rules/2023, dated 25-05-2023 of the Hon'ble High
Court of Chhattisgarh, with approval of the Governor of Chhattisgarh, the High Court of
Chhattisgarh, hereby, makes the following further amendment in the Chhattisgarh Rules and
Orders (Criminal), namely:-

AMENDMENT

In the said rules,-

1. In the sub-rule (2) of rule 72, after the words and
parenthesis “witness in order to contradict him” and
before the word “and”, the following shall be inserted:-

“where the relevant portion is not extracted, the
portions only shall be distinctly marked as prosecution
or defence exhibit as the case niay be, so that other
inadmissible portions of the evidence are not part of the
record. In cases where the relevant portion is not
extracted, the admissible portion shall be distinctly
marked as prosecution or defence exhibit as the case

may be.”
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After the sub-rule (2) of rule 72, the following shall be
added:-

“(3) The aforesaid rule _a_pplicable to recording of the
statements under Section 161 shall mu;atis
‘mutandis apply to statements recdrded under
Section 164 of the Cr.P.C., wherever such portions

of prior statements of living persons are used for

contradiction/corroboration.

(4) Omnibus marking of the entire statement under
Section 161 and 164 of the Cr.P.C. shall not be

done.”

3. After the rule 117, the following shall be inserted:-

“Rule 117A.- SUPPLY OF DOCUMENTS UNDER SECTIONS
173, 207 AND 208 CR.P.C.- Every Accused shall be
supplied with statements of witness recorded under Section
161 and 164 Cr.P.C. and with list of documents, material
objects and exhibits alongwith copies of all Panchnamas
prepared during investigation and relied upon by -the
Investigating Officer (1.0.) in accordance with Section 207
and 208 Cr.P.C.

Explanation:- The list of statements, documents, material
objects and exhibits shall specify statements, documents,
material objects and exhibits that are not relied upon by
the Investigating Officer.”

In the rule 180, after the words and parenthesis “Magist;'ate
with his own hand and in his mother tongue,” and before the

word “unless”, the following shall be inserted:-

“in typed format, or shall be prepared on computers, in
the court on the dictation of the Presiding Officer,” '
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S. After the rule 182, the following shall be inserted:-

“Rule 182A.- Prosecution witnesses shall be numbered as
PW-1, PW-2 etc., in seriatim. Similarly, defence witnesses
shall be numbered as DW-1, DW-2, in seriatim. The Court
witnesses shall be numbered as CW-1, CW-2, in seriatim.”

6. After the rule 239, the following shall be inserted:-
“Rule 239A.- Every judgment shall contain the following;:-

(i) Start with a preface showing the names of parties as
per FORM-D to the Rules. |

(if) A tabular statement as per FORM-E to the Rules.

(iii) The Judgement in original decision shall, apart from
the particulars prescribed by Section 354 of the Code
also contain an index in tabular Form as per FORM-F
to the Rules.”

7. In the rule 253, after the words and parenthesis “charged and
convicted”, the following shall be added:-

“In case of acquittal and if the accused is in conﬁnemént,
a direction shall be given to set the accused at liberty,l uhless

such accused is in custody in any other case.”
8. After the rule 375, the following shall be inserted:-

‘Rule 375A.- The application for bail in non-bailable cases
must ordinarily be disposed off within a period

of 3 to 7 days from the date of first hearing. If
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the application is not disposed off within such
period, the Presiding Ofﬁéer shall furnish
reasons thereof in the order itself. Copies of
the reply to the bail application or status
report (by the police or prosecution) if any,
shall be furnished to the accused before

| hearing on the bail application.”

9. In the rule 458, after the words and parenthesis “Exhibit D-
2,” the following shall be inserted:-

“the court exhibit shall be marked as Exhibit C-1, Exhibit
c-27

10. After FORM-C, the following FORM shall be added:-

“FORM-D

IN THE COURT OF ..cccccivennsnssacenns
Presiding Officer ....cccovvvverncessserconee Judge

[Date of the judgement]
] [Case No. ............. ]
(Details of FIR/Crime and Police Station)

Complainant STATE OF ..cccocovvvevennn
OR
NAME OF THE COMPLAINANT

REPRESENTED BY NAME OF THE ADVOCATE

ACCUSED ‘ (1) NAME WITH ALL PARTICULARS (A1)
(2) NAME WITH ALL PARTICULARS(A2)

REPRESENTED BY NAME OF THE ADVOCATES




SteTe T, i 2 5 2023

498 (3)

FORM-E

Date of offence

Date of FIR

Date of Charge sheet

Date of framing of charges

Date of commencement of Evidence

Date on which judgement is reserved

Date of the judgement -

Date of the Sentencing Order, if any

Accused Details

Rank of | Name of

the

accused

the

accused

Date of
arrest

Date of
release

on bail

Offence | Whether | Sentence Period of
charged | acquitted | imposed |  detention
with or undergone during |

convicted

'| trail for purpose of

Section 428 Cr.
P.C.

FORM-F
Index

S.No. Description

Page No.

Heading of Judgment

Appearance of Advocates

Charge

Admitted Facts -

Prosecution Story

o 4 o

‘| Reasons and findings

Sentenge :

Period 'of Detention and Set-Off

2|5]o|w|N|o|u|s|w|p|m

Disposal of Property
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12. |Order of Compensation

13. | Certificate under Section 428 Cr.P.C.

14. |Warrant of Commitment on a sentence
(Imprisonment or Fine)

15. | Copy of Judgment

Sd/-

(Arvind Kumar Verma)
Registrar General.
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